ARB.P. No. 1 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for the petitioner prays for further 2(two)
weeks’ time to file rejoinder affidavit, he may do so before the next

date of hearing. List on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Caveat Pin. No. 241 of 2014
In WP(C) No. 331 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

In view of the service of copy of petition upon learned counsel

for caveators, the caveat is discharge.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 12 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for petitioner states that learned counsel on
record, Mr. S. Chakravarty, is on sanctioned leave. Thus, on his
request, the matter is adjourned with direction to list after the leave

period is over.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No.26 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

None present for the parties.

In the interest of justice, the matter is adjourned. List on 9-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 32 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for respondents prays for and is granted
2(two) weeks’ time to offer appointment to the petitioner who,
presently, is said to be engaged, on contractual basis, as an
Assistant Teacher in Assam.

Mr. S. Sen Gupta, learned GA, appearing for the contemnor
No.1, states that the salary amount as directed has already been
worked out and released. However, the exact amount so released is
not within the knowledge of the learned counsel. Thus, he prays for
time to seek instruction in regard to calculation of dues and the
amount of money released so far. List on 15-10-2014.

Let a copy of this order be issued to learned counsel for State

for compliance.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No.36 of 2012

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for the petitioner prays for and is granted
2(two) weeks'’ time to file rejoinder affidavit to affidavit-in-opposition

filed on behalf of respondent No. 1. List on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Review Ptn. No. 9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

On request by learned counsel for review petitioner, with the
consent of learned counsel for other side, the matter is adjourned to

9-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P.(Crl). No.13 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

With the consent of learned counsel for petitioner, learned
counsel for respondents prays for and is granted time till after Durga

Puja vacation to argue the matter. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(Crl). No. 14 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for State of Meghalaya, Ms. NG Shylla,
states that the order dated 16-9-2014 passed by this Court whereby
a last opportunity was given to file affidavit-in-opposition was not
informed to her. She has just received the annexures. Thus, she
needs one more opportunity to file the affidavit-in-opposition. Thus,
on her request, she is granted 2(two) weeks’ time to do the needful
failing which, the right to file affidavit-in-opposition by State shall
stand closed. List on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No.201 of 2014
WP(C) No. 202 of 2014
WP(C) No. 203 of 2014
WP(C) No. 204 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned Sr. counsel for respondents/Union of India, prays for
and is granted time till reopening after Durga Puja vacation to seek

instructions in terms of the earlier order.

Interim order shall continue till the next date of listing.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No.254 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for the parties pray for and are granted one

week’s time to argue the matter. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No.331 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Issue notice to respondents No. 4, 7 and 8.

Learned counsel for State (respondents Nos. 1 to 3), and
learned counsel for caveators (respondents No. 5 and 6), pray for
and are granted 2(two) weeks’ time to file affidavit-in-opposition. List

on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). N0.332 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Heard Mr. MF Qureshi, learned counsel for the petitioner.

Issue notice to respondents, to be made returnable within

2(two) weeks. List on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(Crl). No.333 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Learned counsel for respondent prays for and is granted one
week’s time to file affidavit-in-opposition, and seek instruction as to
how the option was settled with private respondent for less than

reserved amount of Rs. 1.84,000/-. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). N0.334 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

1.10.2014

Issue notice to respondents No. 3, 4, 5 and 6.

Mr. S.Sen Gupta, learned GA, put an appearance on behalf of

the State. List this matter on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



